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Tue DEPUTY CHAIRMAN:  Mr

Varma, how much more time will you
take?

Suri C. L. VARMA: About three
minutes more,

Tue DEPUTY CHAIRMAN: Well
let the Minister for Parliamentary

Affairs make a statement now. Mr.
Sinha,
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ANNOUNCEMENT RE GOVERN-
MENT BUSINESS

TrE MINISTER or COMMUNICA-.
TIONS anp PARLIAMENTARY AF-
FAIRS (SHRT SaTYA NARAYAN SINHA):
With your permission, Madam, I rise
to announce that the Government
Business in this House during the
week wcommencing 28th September,
1964, will consist of:—

(1) Further consideration of the
Wak!? (Amendment) Bill, 1964, as
passed by Lok Sabha,

(2) Consideration and passing of
the Companies (Amendment) Bill,
1964, as passed by Lok Sabha.
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(3) Consideration and return of
the following Bills, as passed by
Lok Sabha:—

The Legal Tender
Notes) Bill, 1964,

The Appropriation (No. 5) Bill,
1964,

The High Court Judgeas (Con.
ditions of Service) Amendment
Bill, 1964,

(4) Consideration and passing of
the following Bills as passed by
Lok Sabha:—

The Representation of the Peo-
ple (Amendment) Bill, 1964.

The Kerala State Legislature
(Delegation of Powers) Bill, 1964

(Inscribeq

(5) Consideration and return of
the Direct Taxes (Amendment) Bill,
1964, as passed by Lok Sabha.

(6) Consideration and passing of
the State Bank of India (Amend~
ment) Bill, 1964, as passea by Lok
Sabha.

(7) Discussion on the Resolution
approving the Proclamation issued
by the President under Article 356
of the Constitution in relation to the
State of Kerala on Wednesday, the

Appoin;ment of 7 T RAJ?GXI SABHA ]

|

to enquire into
Agricultural Co-operatives
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30th September, after disposal of
Questions, AT 7 TETH FT KA AT |
RESOLUTION RE. APPOINTMENT mfge & AT AW T FeAT & fE

OF A PARLIAMENTARY COMMIT-
TEE TO ENQUIRE INTO AGRICUL-
TURAL  CO-OPERATIVES AND
SUGGEST MEASURES FOR STREN-
GTHENING THEM—continued,
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Tue DEPUTY CHAIRMAN: Shri
Varma, now you may take three more
minutes and finish your speech.
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